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ಕකბಟಕ เඋನ෱ಡಲ (ಅನಹბ൞ ඛ฿ರ൏)(ൟൿ౪ ಪല) เඒಯಕ, 2023 

(2023gÀ «zsÁ£À¸À̈ sÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-01) 

 

 ಕකბಟಕ เඋನ෱ಡಲ (ಅನಹბ൞ ඛ฿ರ൏) ಅඌඛಯಮ, 1956ඝ౬  ಮತ౨ ๠ౣ  ൟൿ౪ ಪല 

෥ಡฤ ಒಂൿ เඒಯಕ.  

 ಇย౵  ಇඝ౬ ෨ಂං ಉഴ ಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ เඋನ෱ಡಲ (ಅನಹბ൞ 

ඛ฿ರ൏) ಅඌඛಯಮ, 1956ඝ౬  (1957ರ ಕකბಟಕ ಅඌඛಯಮ 4) ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ 

෷ಕ౨ ฿ಜฆโದคಂದ;   

 ಇൿ, ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൞౬ ಲౙ ඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲  เඋನ ෱ಡಲದൽಂದ 

ಈ ෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:- 

1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ เඋನ෱ಡಲ 

(ಅನಹბ൞ ඛ฿ರ൏) (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2023 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

 (2) ಇൿ, ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ . 

 2. ಪ౳ ಕರಣ 3ರ ൟൿ౪ ಪല.- ಕකბಟಕ เඋನ෱ಡಲ (ಅನಹბ൞ ඛ฿ರ൏) ಅඌඛಯಮ, 

1956ದ (1957ರ ಕකბಟಕ ಅඌඛಯಮ 4)  3ඡ ಪ౳ ಕರಣದದย౵ ನ  (ಇ) ಘಡದ ತฆ฿ಯ ಈ 

෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:-  

 “(ಎෆ) ෨ಖ౲ ෱ൟ౳ ಯವರ ౽ඞඝ ಸಲກಛರರ ๾ං౪ ” 
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ  ຂัಃ 

 

 ෨ಖ౲  ෱ൟ౳ ಯವರ ౽ඞඝ ಸಲກಛರರ ಕ೏คಯඝ౬  ๱೧ಸฤ ಕකბಟಕ 

เඋನ෱ಡಲ (ಅನಹბ൞ ඛ฿ರ൏) ಅඌඛಯಮ, 1956ඝ౬  (1957ರ ಕකბಟಕ ಅඌඛಯಮ 4) 

ൟൿ౪ ಪല ෥ഴโൿ ಅವಶ౲ ಕๅಂൿ ಪคಗ൐๭ං.  

ಆದ౪ คಂದ, ಈ เඒಯಕ. 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ౳  

ಪ౳ ๬౨ เತ ๎ಸකತ౱ ಕ ಕ౳ ಮโ ෴โඃ ກ೉౞ ನ ๅಚ౞ ವඝ౬  ಒಳತಂലฆโൽಲ౵ . 

 

 
ກೖ.ಃ.ඩഔೕಲ 

౽ඞඝ, ක౲ ಯ, ෥ನವ ಹಀౙ ಗำ ಮൡ౨  
๸ಸൽೕಯ ವ౲ ವ๻ರಗำ ಮൡ౨  ๎ಸನರಚච 

๻ಟ ಪ౳ ฿๵ೕದ౲ ಮ ෱ൟ౳ ಗำ 

 

 
JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ เඋನ෱ಡಲ (ಅನಹბ൞ ඛ฿ರ൏) ಅඌඛಯಮ, 1956ඝ౬  (1957ರ 
ಕකბಟಕ ಅඌඛಯಮ 4) ಉದ౫ ೃತ ූಗ 

XX                 XX                XX 

3. ಃಲโ ಅನಹბ൤ಗಳඝ౬  ൤ಡൿ๻ಀโൿ.- ಈ ಃಳಉಡ ๾ං౪ ಗำ, ಅโಗಳඝ౬  
ຄಂൽฆವ ವ౲ ౾౨ ಗಳඝ౬  ಕකბಟಕ เඋನಸො ಮൡ౨  ಕකბಟಕ เඋನ ಪคಷൟ౨ ನ ಸದಸ౲ ฃಜ 
ಆ෺ౙ ತಳ౶ ฤ ಅಥ฿ ಅದರ ಸದಸ౲ ฃಗฤ ಅನಹბತัಸತಕౙ ದ౪ ಲ౵  ಮൡ౨  ಎಂ඀ 
ಅನಹბತั๭ಲ౵ ๅಂൿ ූเಸತಕౙ ൿ౪  ಎಂ්ർಜ ಈ ෩ಲಕ ಳೕ๞ಸมಜං:-  

(ಎ)  เඋನ ಸො ಅಥ฿ เඋನ ಪคಷൟ౨ ನ ಅಧ౲ ౘฆ, ಸූಪൟ, ಉඩಧ౲ ౘฆ, 
ಉಪಸූಪൟ, ฃಜ౲  ಸ೉ವฆ, ಉಪ-෱ൟ౳ , ๸ಸൽೕಯ ౽ಯბದ๏ბ, เฌೕಧ ಪౘದ කಯಕฆ 
ಅಥ฿ ಸ౽ბರದ ෨ಖ౲  ಸ೏ತಕರ ๾ං౪ ಗำ.  

(෈) ฃ๞ౣ იೕಯ ෷ವ ๳කದಳ ಅඌඛಯಮ, 1948 (1948ರ ಄ಂದ౳  ಅඌඛಯಮ ๸ಒ౲  
XXXI)ರ ෬ฉಡ ರ೉ಸมದ ಮൡ౨  ඛವბ๼๭ಆಂഴ ීൽฆವ ฃ๞ౣ იೕಯ ෷ವ ๳ක ದಳದย౵ , 
ඩ౳ ඃ๏ಕ ๳ක ಅඌඛಯಮ, 1948 (1948ರ ಄ಂದ౳  ಅඌඛಯಮ ๸ಒ౲  LVI)ರ ෬ฉಡ ರ೉ಸมದ 
ಮൡ౨  ඛವბ๼๭ಆಂഴ ීൽฆವ ඩ౳ ඃ๏ಕ ๳ๅಯย౵ , ಮൡ౨  ෦ೕಸฤ ಮൡ౨  ಸ๻ಯಕ ฿෷ 
ಬಲಗಳ ಅඌඛಯಮ, 1952 (1952ರ ಄ಂದ౳  ಅඌඛಯಮ ๸ಒ౲  LXII)ರ ෬ฉಡ ಸ๻ಯಕ ฿෷ಬಲ 
ಮൡ౨  ฿෷ ರౘ൏ ෦ೕಸฤ ಇโಗಳย౵  උರಣ ෥ലฆವ ๾ං౪ ಗำ;  

 (෈෈) ಕකბಟಕ ಠಹ ರౘಕ ದಳ ಅඌඛಯಮ, 1962ರ ෬ฉಡ ರ೉ಸมದ ಠಹ ರౘಕ ದಳದ 
ಸದಸ౲ ನ ๾ං౪ .  

(෈෈෈) (xxx)  

(๭) (xxx)  

(๭1) ಕකბಟಕ ෨ඛ๭ඩยഔಗಳ ಅඌඛಯಮ, 1964 ರലಯย౵ ನ ನಗರ ಸොಯ ಅಧ౲ ౘ ಮൡ౨  
ಉඩಧ౲ ౘರ ๾ං౪ ಗำ. 

(๭2) ಕකბಟಕ ನಗರ ඩยಃಗಳ ಅඌඛಯಮ, 1976 ರലಯย౵  ರ೉ಸมದ ನಗರ ඩยಃಗಳ 
ಮ๻පರರ ಮൡ౨  ಉಪ ಮ๻පರರ ๾ං౪ ಗำ. 

(๭3) ಕකბಟಕ ඵೈಯ൬ ฃ೴ ಅඌඛಯಮ, 1993ರ ෬ฉಡ ರ೉ಸมದ ೧ม౵  
ඵೈಯൟಗಳ, ൞ล౵ ಋ ඵೈಯൟಗಳ ಅಧ౲ ౘ ಮൡ౨  ಉඩಧ౲ ౘರ ๾ං౪ ಗำ.  

(ല) ๵๴ഔಗಳ ඣೕಂದ൐ಡ ๸ීඌ๭ದ ෴โඃ ಇತರ ౽ඞඛ ಅലಯย౵  
ඣೕಂർ෵ಸมದ ෴โඃ ๵๴ഔಯ ಅಥ฿ ෴โඃ ಸ෦ൟಯ (෴โඃ ກಸคನ ෩ಲಕ 
ಕฉಯมಜರย) ೞಮბඨ, ็๺-ೞಮბඨ, ಅಧ౲ ౘ, ಉඩಧ౲ ౘರ ๾ං౪ ಗำ, ಆಡัತ ෱ಡัಯ 
ඛඃბಶಕ ಅಥ฿ ෬ว ຂಳมದ ๾ං౪ ಯඝ౬  ෴โඃ ಹಸคನ ෩ಲಕ ಕฉಯมದ  ಸದಸ౲ ನ 
๾ං౪ :  

(ಇ) ෨ಖ౲  ෱ൟ౳ ಯವರ ฃಜ౾ೕಯ ౽ಯბದ๏ბ ๾ං౪ . 
 

XX                 XX                XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 
SIXTEENTH LEGISLATIVE ASSEMBLY  

FIRST SESSION 
(ADJOURNED MEETING) 

 
THE KARNATAKA LEGISLATURE (PREVENTION OF DISQUALIFICATION) 

(AMENDMENT) BILL, 2023 

 (LA Bill No. 01 of 2023) 
 

 A Bill further to amend the Karnataka Legislature (Prevention of 

Disqualification) Act, 1956. 

 

 Whereas it is expedient further to amend the Karnataka Legislature 

(Prevention of Disqualification) Act, 1956 (Karnataka Act 4 of 1957) for the 

purposes hereinafter appearing; 

 Be it enacted by the Karnataka State Legislature in the Seventy  Fourth year 

of the Republic of India, as follows:- 

 1. Short title and commencement.- (1) This Act may be called the 

Karnataka Legislature (Prevention Of Disqualification)  (Amendment) Act, 2023. 

 (2) It shall come into force at once.  

 

2. Amendment of section 3.- In the Karnataka Legislature (Prevention Of 

Disqualification) Act, 1956 (Karnataka Act 4 of 1957),  in section 3, after clause (e) the 

following shall be inserted,  namely:- 

“(f) Office of the Legal Advisor to the Chief Minister”   
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STATEMENT OF OBJECTS AND REASONS 

 

 It is considered necessary to amend the Karnataka Legislature (Prevention Of 

Disqualification) Act, 1956 (Karnataka Act 4 of 1957) to create the Office of the Legal 

Advisor to the Chief Minister. 

 

Hence the Bill. 
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FINANCIAL MEMORANDUM 
 

There is no extra expenditure involved in the proposed legislative measure. 

 
 
 

H.K. PATIL 
Minister for Law, 

Justice, Human Rights, 
Parliamentary Affairs and 
Legislation and Tourism 

 
M.K. Vishalakshi 

Secretary 
Karnataka Legislative Assembly 
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ANNEXURE 

THE KARNATAKA LEGISLATURE (PREVENTION OF DISQUALIFICATION) ACT, 1956 

(KARNATAKA ACT No. 4 OF 1957) 

xxx   xxx   xxx 

3. Removal of certain disqualifications.- It is hereby declared that the following 
offices shall not disqualify and shall be deemed never to have disqualified, the holders 
thereof for being chosen as, or for being members of the Karnataka Legislative Assembly or 
the Karnataka Legislative Council: 

(a)    the offices of the Chairman, the Speaker, the Deputy Chairman, the Deputy 
Speaker, the Minister of State, the Deputy Minister, the Parliamentary 
Secretary, the leaders of the Opposition or the Government Chief Whip in 
the Legislative Assembly or in the Legislative Council. 

(b)    the offices held in the National Cadet Corps raised and maintained under 
the National Cadet Corps Act, 1948 (Central Act XXXI of 1948), in the 
Territorial Army raised and maintained under the Territorial Army Act, 
1948 (Central Act LVI of 1948), and in the Auxiliary Air Forces Act, 1952 
(Central Act LXII of 1952);  

(bb)  the office of a member of the Home Guards constituted under the 
Karnataka Home Guards Act, 1962;  

(bbb)  (xxx) 

(c)     (xxx)  

(c1)   the offices of the President and the Vice-President of a Municipal Council 
under the Karnataka Municipalities Act, 1964. 

(c2)  the Mayor or the Deputy Mayor of a Municipal Corporation constituted 
under the Karnataka Municipal Corporations Act, 1976.  

(c3)   the offices of Adhyaksha and Upadhyaksha of the Zilla Panchayats, Taluk 
Panchayats and Grama Panchayats constituted under the Karnataka 
Panchayat Raj Act, 1993. 

(d)   the offices of the Chairman, Vice-Chairman, President, VicePresident, 
Director, of the Governing body or a Member by whatever name any of the 
aforesaid office is called, of any Committee (by whatever name called) or of 
any Society registered under any other law relating to registration of 
societies. 

(e)     office of the Political Secretary to the Chief Minister. 

xxx   xxx   xxx 
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